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CEm'RAL ADMINISTRATIVE TRIS .I'~L 

ALLAHABAD BENCH. ALL.i\HABAO • 

Allahaba.:1 this the 19th da y of ~'1a rch. 2004 . 

Revie \·1 Application No . 118 of 2003 

IN 

Ori2ina l Application No . 1138 of 1996. 

( open court) 

• 

Hon' b l e Mr . Jus tice S . R. Singh , Vice-chairman • 
Hon' b l e r-tr. o . R. Ti\-1ari, r1ember- A. 

Rajat I<umar Sanyal S/o Sri P.K. Sanya l 

J .T.O (Installation), Tel ephone Exchange , 
Sa n jay Pa l ace , Agra • 

• ••••••••• Applica nt 

Counsel for the applicant :- Sri Y.K. saxe na 

V E R S U S ------
1. Union of India throug h Secretary , D/o Telecommunication, 

Sancha r Bhawan, ~shok Road , New Delhi. 

2. Gene r a l ~nager , Telecom , nistt . Ag ra . 

3 . Tel ecom ~istrict Ma nager, Agra . 

4 . Sri R . C. va i sh , Seni or General t1a nager, 

Ahemdabad Tel ephone s , Ram Ni vas BUl.ding , 
l<hanpur, Ahemdabad . 

••••••••. Re s pondents 

Counsel for the r espondents : - Sri u .s . shu1cl a -------
O R D E R __ .._. ___ _ 

By Hon ' b l e >Ir . Jus tice S . R. S i ngh , vc • 

The 0.1, l~o . 1138/1996 \Tas instituted by the applica nt 

challcng ing therein the or der dated 3 O. 09 .1993 whe reby 

he had been vinited l·Jith pena lty of stoppag e of next 

increment for three years without affecting his future 

increment . In appeal. t he said order \•ras modif.ied vide 

appell ate order dated 24 . 09 .1996 reducing the penalty to 

one year without affecting his future increment. The O.A 

was dismi ssed vide orde r da ted 07.10 .. 2003 (it has been 
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vrrongly typed as 07 .09 .2003). The present revie'\·1 petition 

has b een filed seeking recall of the order aforestated on 

the g r ound tha t tl1e O.A t·ras not ma intainable in that the 

services of the applica nt had been t r ansfe r red to B.S.N.L 

where he was absorbed w.e.f 01.10.2000 and BSNL was not 

brought within the purview of the centra l Administrative 

Tribunal by means of any notification under section 

14(2) of the Administrative Tribunals Act. 1985. 

2. It is true that the applicant being J.T.O (Non-

gazzeted Group •a•) hRs s ince been absorbed in the BSNL 
~ 

,..,hich had.not been brought l-Tithin the purview of the 

C.A.T by means of under section 19 of A.T. Act •• 1985 b ut 

the fact of the matter is that what was under challenge in 

the O.A was the order of punishment passed on 30.09.1993 by 

an authority who was very much within the purview of the 

C.A.T. Sub seq uent absorption of the a pplicant in the B.S . N.L 

will not affect the jurisdicti o n of the Tri buna l which was 

rightly e xerci sed . 

3 . Sri Y . K. Saxena, l e a rned counse l for the applica nt 

has then tri ed to urge on merits of the o . A . \:le a r e .of 

the view that the r e view petition i s not a n appea l in 

disguise and r e - hearing of the case on merits is L~pennissible. 

In the fact s and circumsta nces , the Revie"1 Pe t ition i s 

dismisned ·with no order as t ':> c ost s . 

/'Anand/ 

' . . 

~a~0-
?1ember- A. Vice-cha rman . 
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